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[Shri Ram Niwas Mirdha)
Police Services (Recruitment)
Amendment) Rules, 1971 published in
Notification No. G. S. R, 234 in Mysorc
Gazette dated the 5th August, 1971 under
clause (5) of article 320 of the Constitution
read with clause (c) (iv) of the Proclama-
tion dated the 27 March, 1971, issued by
the President in relation to the State of
Mysore, together with an explanatory
momorandum. [Placed in Library. See
"No. LT—-1186/71]
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12.33 brs.

BUSINESS ADVISORY COMMITTEE
SEVENTE REPORT

THE MINISTER OF PARLTAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR) :
1 beg to move :

“That 1his ‘House do agree with the
Seventh Report of the Business

Advisory Committee presented to

. the House on the 30th November,
C197TL”

(Third -
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" Servants ‘

SHRI SAMAR GUHA (Contai): The
statement made by the Prime Minister
should be discussed here also. Rajya Sabha.
spent the whole of yesterday discussing the
gituation and that statement.- 1 do not
know why we should be deprived of an
opportunity, because things are deve-
loping fast both in Bengladesh and in the -
international sphere. Mr. Nixon has sent
letters and so  many things are going on,
Would you direct the Government that
next week the statement of the Prime
Minister must be taken into consideration?

MR. SPEAKER : So far as this report
is concerned, there is no famendment.
About other things, you can send vour

suggestions.

SHRI S.M. BANERIJEE (Kanpur) : We
have already taken a decision that after the
12th, after the ordinances are passed, we
will have a discussion on this. That deci-
sion has been taken by the Business
Advisory Committee..

MR. SPEAKER : The question is:

“That this House do agree with
the Seventh Report of the Business
Advisory Commiitee presented to
the House on the 30th November,
1971,

The motion was adopted

12.34 hry.
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PayMENT oF ENnaNceDp D. A. TO
GOVERNMENT BERVANTS

SHRI S.M. BANERJEE (Kanpur): With
your permission,. Sir, 1 beg to submit that
from the newspaper reports yesterday, we



